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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 07.07.2017
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CP NO.(IB) 76/ALD/2017

Shri Diptiman Singh counsel for the operational creditor. He furnished proof
of service of present petition to the opposite party. However. as per the legal position
as settled by the Hon’ble NCLAT a formal notice by this tribunal is expected to be
issued to the Corporate Debtor Company. Therefore, the registry is directed to issue
a formal notice to Operational Creditor for filing its objection/reply within seven
days from receipt of such notice and to serve an advance copy pf reply /objection to

the counsel for Operational Creditor.

Matter be listed on 24" July,2017.
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Date - 07.07.2017 Shri H.P. Chaturvedi (Member Judiciat}-




